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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE TWENTIETH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 18999 OF 2026

Between:

M/s. Seiko Polyclosures, Plot No. 11l8lA-1 , IDA Nacharam, Hyderabad,
Telangana - 500076, Rep. by its Partner Mr. Lagishetty Praveen Kumar.

...PETITIONER
AND

'1 . The Deputy Commissioner (ST), - 2, Enforcement Wing-2, First Floor,
Commercial Taxes Complex, M.J. Road, Opp. Exhibition Grounds, Nampally,
Hyderabad, Telangana -500001 .

2. The Assistant Commissioner (ST), Nacharam Circle, Gagan Vihar Complex',
M.J. Road, Opp. Gandhi Bhavan, Nampally, Hyderabad, Telangana - 500001.

3. The State of Telangana, Rep. by the Principal Secretary to the Government,
Revenue (CT) Department, Dr. B.R. Ambedkar Telangana Secretariat
Building, Hyderabad, Telangana.

4. The Union of lndia, rep. by its Secretary (Finance), Ministry of Finance, North
Block, New Delhi -1 10001.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue an appropriate Writ, Order or Direction, more particularly in the nature of
MANDAMUS holding that the impugned Order in Form GST DRC-07, vide ARN.
AD36'1024002125U, dated 10-03-2026, under S. 74 of the GST Acts, 2017, for the
Financial Year 2019-20, passed by the First Respondent, on the basis of a single
authorization for conducting inspection without any post inspection authorization for
making Assessment, by invoking S. 74 even though the ingredients for invoking the
same are not available, without DIN pursuant to a show cause notice which does not
contain valid physical or digital signature, is without jurisdiction, invalid, deemed to



have never been issued, barred by limitation, contrary to law, not an order in the eye
of law, arbrtrary, capricious, baseless and illegal and even on merits not sustainable
and consequently set aside the same.

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to grant stay
of all further proceedings. including recovery of tax. penalty and interest, pursuant to
the impugned Order in Form GST DRC-07, vide ARN. AD361O240O2125U, dated
10-03-2026. under S 74 of the GST Acts. 2017, for the F,nancial Year 2019-20,
passed by the First Respondent.

Counsel for the Petitioner: SRI G.N.G. SHANKER REPRESENTING FOR
SRI G. NARENDRA CHETTY

Counsel for the Respondent No.1 to 3: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

Counsel for the Respondent No.4: SRI N. BHUJANGA RAO,
Deputy Solicitor General of lndia

The Court made the following: ORDER



IN THE HICH COURT FOR THE STATE OT- TE,LANGANA
A1'IIYDT]RABAD

The Hon'ble Thc Chicf Justicc Sri Aparesh Kumar Singh

and

l'he llon'ble Sri.lustice G.M.Mohiuddin

Writ Petition No.18999 of 2026

Daaed: 20.07.2026

Betwcen:

M/s, Seiko Polyclosu res

.,.Petiaioncr

And
-l-hc l)eputl Corn nr issio rrrr (S-[1-2.
llyderabad and three othrrs

. Rcspondellts

ORDER

Mr. G.N.G. Shanker, learned counsel representing

Mr. C. Narendra (lhett1,, learned counsel lor the petitioner. appears

virtually

Mr. Swaroop Oorilla, learned Special Govemment Pleader for

State'l'ax. appcars lbr lcspondent Nos. I to l

2. [-his \\'rit Pctition is prcl'crrcd against rhc order in Form GS1'

DRC-07 dated 10.03.2026, issued by respondent No.1, for rhe rax

period 20l9-20 alleging thar it is an unsigned order.

3. I low'cl'er, atie.r some arguments, leamed counsel lor the

petitioner sceks liberty to the petitioner to preler an appeal against the



.,

4. l-carned eorrnsel tbr the Statc far subrnits thal the petitioner is

occr.u red in approae hing the appcllate authorit\ arrd tlterelbre. hc rnar

bc directcd to consrdcl it sr rrpathcticalll

at lihefti to preler arr appeal against the impugned orrler taking all the

grounds as ale arailahle in la* and on facts belcre the appellate

authoritl in lespect olthe subject tax perrod

impugned order. I Ie sr-Lbmirs that some delay rr ight har c becn

-5 Horver er. upon hearing thc leamed cotrnsel lbr the paflics.

sinc.- the petitioncr secks libertv to prefer an appeal. u'e do not rvish

to courment on thc trerits of the contcntions raiscd br the partrcs

condonation appiication. The petitioner rnal take all such grounds ol

law and facts in thc rrcrno of- appcal as are a.' ailable to it. Nce dless to

period o1- t$cr $ceks \\ith statrttorY pre-depos't and a delal

sa1 - the appellatc eLrlhol it-\ rlotrld consiclel thc qrestion ol delal

taki:rg inlo acc()ultl th,,- alblesaid lacts and cit'cttlnstences and i1'he is

6. \\/e grant libcrtr to thc pctitioner to

in accordance ri ith larr

prel'cr ar appeal u,ithin a

satislled on the poiut o1'dela1 . proce'ed to decidc the appeal on tnerits



/
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7. The Writ Petition is accordingly disposed of with the aforesaid

liberly. There shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/. P.C.SULEKHA DEVI
A ISTANT REGISTRAR

//TRUE COPY//

ECTION OFFICER

1. The Deputy Commissioner (ST)' 2, Enforce Wing-2, First Floor,
n Grounds, NamPallY,Commercial Taxes Complex, M J. Road, Opp. Exhibitio

To,

Hyderabad, Telangana -500001.
2.TheAssistantCommissioner(ST),NacharamCircle,GaganViharComplex"

lr,4.J. Road, Opp. Gandhi Bhavan, Nampally, Hyderabad, Telangana - 500001'

3. The Principal Secretary to the Government, Revenue (CT) Department' The- 
state of ielangana, br. B.R. Ambedkar Telangana secretariat Building,

Hyderabad, Telangana.
4.TheSecretary(Finance),MinistryofFinance'TheUnionoflndia,NorthBlock,

New Delhi -1 10001.
5. One CC to SRI G. NARENDRA CHETTY, Advocate [OPUC]
6. Two CCs to SRI SWAROOP OORILLA, SPL. GP FOR STATE TAX' High

Court for the State of Telangana. [OUT]
7. One CC to SRI N. BHUJANbA RAO, Deputy Solicitor General of

lndia [OPUC]
8. Two CD CoPies
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HIGH COURT

DATED: 2010712026

ORDER

WP.No.18999 of 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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